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o . ~ . No . 530 of 1995 

Dated : 08 .06 .1995 

Hon . Mr . s. Das Gupta , A .. ; l . 
Hon. tlr . T. L. ver n1a , _.!_ill_._ 

Dr . K .:,\ . Tewari, 
son of l at e sri s . 1:;.1v\ . Te\"lari , 
R./o Sp ri ng Dal e Sc ~o ol L:lne , 
Sugha s h 1'lagar, Bar e i lly- 234COl, t hr ounh sr i R .R . 
Shukla , Ad voce:?te Ci vil Cc;ur t, Bareil l y • . . Appl ic ant . 

( By Advocat e Sr i R .il. . Shukl a ) 

versus 

1. Union of I ndia , t hrough 13 . i\ .. l'1 . 

2 . 

Rl y . 3aroda Hou se , hle'fJ '.)el hi . 

Chairman d.ai l \·1ay Board , Rail 
Bhav.!an , nevJ :Jel hi. 

3 . C. P .. O. :J .1 1 .~P ) !"J . Rl y . 
Bar oda House , 1Jev1 Del hi . 

• 

4 . D. 11 . t.i . ( School s) 1~ . Rl y , 1.ioradabad . 
. . . Responden t !: . 

0 RD E R ------
( Dy : .on . i.ir . S . Da s Gupta , j,;e mber (A) ) 

Thi s Or i ginal Applic at i on has been fi l ed see ki ng 

-Ir rel i ef of a direc tion t o t he r espondent t o promot e 

t he t e .:-cher of Hi 9her s ec ondary s c hool, Bar e i l l y t o t he 

post of Princ i pal on t he basi s of di visional seniori~1 
' 

and the direc ti ons and procedur e pr escribe d by t he 

,,\ad hy amic Si kc ha Parishad by \vhich the i nstituti on 

i s recognised ao~ by t he r ule s and procedur e 

pre s cri be d by the Ra i l \•Jay . ..\dmi ni s tr ation f or pron1o tion 

of t eac her s to t he post of Princ i Pa l \\Ii thin the • 

division after dec e ntr al i sati on of t he ~chool 

admil!iistr a tio n . 
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2 . :e have heard the le arned counsel for t~1e 

at the admission stage and ha~~also carefully 0one 

through the aver men ts rti :d~ in the O • . 4. . 

3. ,:e h.:lve noticed that the present applic ant 

had in the p ast f iled a simil cr appl ication 

bearing O. A. r-Io . 1 233 of 1994 s eekin g ~ substanti ally 

the same relief as is being s ouoht in the present 

elplic ation . The earlier 0 . A. was disposed of at 

the admission s t age itself by an order dated 

28 .9 .199 4 ·,"i th a direction to t he responde nts to 

consider a r epr esentation of the applicant dat ed 

3. 3. 1993 on merit and dispose of the same by 

r easoned and speaki ng order v1ithin a specified per iod . 

I t is novJ stated that t he re s )o nden ts have not 

p aid any heed to the direction of the Tribunal . 

-
4 . ,/e ara of the vie\'1 that no fresh c ause of 
. 
~ction has arisen after the disposal of the earlier 

u . A. vJhich c an be ad juJic at9d by us. I f a direction 

al ready ':'i ven by the Tribunal has not b9en complied 

wit~ as alleged , a fresh O. A. ~a0not be fi l ed seeki ng 

the ~ same reli~f . TI1is appl ication i s not main t ninabl e 

and is dismissed accordin gl y at the admissi on 

stage itself . 
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